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()RE tHE N.1ltl)NAL CO]llPANl LAI\, TRltstrNAL
14UMBAI BENCH

cP No.: s7al252(3)/NCt

shall comply \!.ith the Provisions of the Act. And further it will be subject to
payment of costs of Rs. 20,000/- (Rupees Twenty Thousand Only), to be paid
by rvay of Demand Draft in favour of "Pay and Accounts Officer. Ministry ol
Corporate Aff'airs. Mumbai". within 7 days from the recaipt ofthe duly certified
copy ofthis Order, to this office. Consequentially thereupon the Bank Account/s
if freezed shall get defreezed and to be operated by the petitioner Company.

15. This Petition bearing No. 5741252lNCLT/MB/2017 is, therelbre, disposed ofon
the rerms directed above. The Leamed RoC shall give effect ofthis Order only
after perusal of the Compliance report of cost imposed. Aftcr restoBtion of the
Company, within l5 days the Company shall file allthe required documents with
the RoC.

16. Ordered accordingly.

BHASK4RA PANfULA MOHAN
MEMBER (J)

M. K. SHRAWAT
MEMBER (O

Dated ; 7rh December. 2017
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